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In_the matter of s~

O«heNo. 350/ 1607 / 2016
an application u/s 19 of the A.T.ach,
1985 ;

M.
In_the matter of :-
MR5e KNISHNA R0Y
Daughter of late Mainldra Nath Roy snd
Late 3ankari Roy,
tife of Bachha Paullolvorced);
aged about="47 yesrs., by ocnurmroriarcenn’
residing ati- C/. Mr.isnasbendra Roy
P.O+Vill~ Bholar Dabri, alipurduar.

?e3+Bist-alipurduar~736123,

L) -.’\ppliCEnt L
-Versis -

l. Union of India ,through the

General Manager, Northesst ¥ronteir Alf
Maligason.Guwahati-1leazsam-721051,

2. The Chief Personnel Officer
Hortheast wronteir Railway.iialigaona

Guwahati=lleldssam-781011.
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; 3. “he pivisional Railway Manager
mortheast Frontier Railmay FIIVEFAI
Aliourduar Junction Div15101.alinurdu1r

- b .54Dist~nlipurduar-736121.

4. The sr. Divisional Personnei officur/

pivisional p erdoanel Officex—l/b
/
Alipdrduar Junction Division.

. Nottheast Frontier Railaay.alinurﬂuar.

9.s+Dist-nlipurauar-736121.
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./ No.OA.350101607/2016 Date of order: 28.4.2017
| rf-.;
L/ Present : Hon'ble Mr. AK. Patnaik, Judicial Member
Hon'bie Ms. Jaya Das Gupta, Administrative Member
For the Applicant : Mr. K. Chakraborty, Counsel
For the Respondents Mr. P. Prasad, Counsel
ORDER (Oral

AK. Patnaik, Judicial Member:

Heard Mr. K. Chakraborty, Ld. Counsel appearing for the applicant
and Mr. P. Prasad, Ld. Counsel appearing for the respondents.
2. This OA has been filed by Mrs. Krishna Roy, daughter of Late Manindra
Nath Roy challenging non-consideration of her pending representation
seeking family pension being a divorced daughter of the deceased railway
employee and as such non-granting of family pension in favour of her being
‘Divorced daughter’. This O.A. haé been filed praying for the following

reliefs:

“A) Do issue mandate on the respondents, their men and agents and
each of them to forthwith sanction and release the entitled amount of -
Family Pension in favour of the applicant w.e.f. 24.2.2016 i.e, the
date of applicant became eligible and entitled to get such family
pansion.

B) Do issue mandate upon the respondents, their men and agents
and each of them to forthwith grant and release all the amears of
such Family Pension w.e.f. 24.2.2016 with admissible rate of interest
on the said total sum of such arrear amount of Family Pension to the
applicant;

C) Do issue mandate upon the respondents, their men and agents
and each of them to forthwith certify and transmit all the papers and
documents in connection with the instant lis before this Id Tribunal for
kind perusal and on such kind perusal do conscionable justice to the
applicant; :

D)  Grant cost of this proceeding in favour of the instant applicant.
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E) Pass such other-or further on'.ler or orders, direction or
directions, mandate or mandates as may appear to be fit and proper.”

3. The facts in a nut shell as per Mr. Chakraboity are that on the death of
her father the applicant being an unempleyed, divorced, dependent
daughter of her deceased father applied for Family Pension which’ has

remained unheeded to by the respondent author'itt\es. Hence she has filed

k!

this O.A. inter alia on the grounds whether the resp‘u‘nden't's are justified in
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4.  Mr. Chakraborty, Ld. Counsel for the‘_applicar:l submitted that the

riot answering to her application.

grievance of the applit:ant would be more or less adrllressed if a specific
order is passed by directing the concerned authority |e\espondent' No. 3
to dispose of the representation dated 25.3.2016 wnthma speclﬂc time
frame.

5. Though no :noticé has been issued still then we thifk it appropriate
to dispose of this O.A. without waiting for reply By directinglt‘:he respondent‘
Nr;a. 3, that if any such representation have been preferred’on 25.3.2016 |
and the same is still pending consideration, then it may be cﬁhéjiéjéréd and
disposed of by way of a well-reasoned order with_in a perod o% oné monthl_'s '
from the date of receipt of a copy of this order under comrpunication to the
applicant and if after such consideration, the applicant's grevance is founa
to be genuine, then expeditious steps may be taken withina ‘furth-er' period i
of three months from the date of such consideration to eSde'r‘id ;hch beneﬂt-s
to the applicant. '

B. We make it clear that we have -not gone into th:e _mer“;s of the matter
and all points are kept open for the respondents to considy the same as
per the rules and regulations in force.

7. A copy of this order along with paper book be traismitted to the

respondent No. 3 by speed post for which Mr. Chakraborty undertakes to
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deposit necessary cost in the Registry within a week.

With the aforesaid observation and direction, the O.A. is disposed

8.
of.
"'*:f‘:"""""_ L -
(Jaya Das Gupta) (A atnalk)
Administrative Member Judicia Member
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